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(b) Does not arise. 

(c) There is a Returned Letter 
Office for every Postal Circle exclu-
sively or commonly with one or more 
neighbouring Circles. The Govern-
ment has no plan either to close any 
Returned Letter Office or to open any 
new office. 

Share of Rajasthata from Tehri Dam 
Waters 

2279. SHR.I GIRIDHARI LAL 
BHARGA VA: Will the Minister of 
WATER RESOURCES be pleased to 
state: 

(a). whether the Government of 
Rajasthan has requested the Union 
Government to expedite the matter 
relatinp: to !;hare of Rajasthan from 
Tehri Dam waters: and 

(b) if so, the reaction of the Union 
Government thereto and the steps be-
ing taken in this regard? 

THE MINISTER OF WATER 
RESOURCES (SHRI VIDY ACHA-
RAN SHUKLA): (a) and (b) The 
Government of Rajasthan made: a re-
ference to the Union Government to 
persuade the Government of Uttar 
Pradesh to allocate 10°{, of Tehri 
Dam Project Waters · fo•· areas in 
Rajasthan. The matter was accord-
ingly taken up with the Government 
of Uttar Pradesh who informed the 
Government of Rajasthan in July. 
1988 as also to this Ministry in Sep-
tember. 1988. that in view of com-
mitments of Ganga Waters at Tehri 
Dam Project, it did not appear possi-
ble to supply waters to areas in Raj-
asthan. The Rajasthan Government 
was advised in October, t 988 to bring 
up the matter before the Inter-State 
Meetinll on Yam una. The tneeting 
of the Standing Committee on Inter-
State issues in Water Resources to 
discuss the Yamuna dispute was held 
in September. 1990 but this is.11ue did 
not come up for discussion. 
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Riot Control Vebides 

2280. SHRI J. CHOKKA RAO : 
Will the Minister of HOME AFFAlRS 
be pleased to state: 

(a) whether riot contml vehicles 
manufactured by a Bombay-based 
firm in coUaboration with some Aus-
trian Company are in use in certain 
parts of the country like Kashmir; 
and 

(b) if so, whether there is any pro· 
posal to acquire such vt·hic1es on a 
large sca_Ie for supply to States to 
control nots? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRT M. M. JA-
COB): (a) and (b) Law and order· is 
a 'State' subject and it is f•Jr the State· 
Governments to use the ecmipmcnt of 
their choice to maintain law and 

. order. The Government of India has 
no information about the types of 
vehicles being used by the State Gov-
ernments. 

Fencing on Indo-Bangladesh Border 

2281. SHRI V. S. VTJAYARA-
GHA VAN: WiJI the Minister of 
HOME AFFAIRS be pleased to 
state: 

(a) the progress made in th~ fenc-
inl! of the International border bet-
ween India and Banglade~h: 

(b) whether there is any 
with Bangladesh on the 
issue: and 

(c) if so, the details thereof? 
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